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CENTRAL ADMINISTRATIVE TRIRUNAL: : GUWAHATI BENCH. 

(O.A.N. 104 OF 	2006, 

DATE OF DECISION: 5,05.2006, 

Shri Langiyam Singkom 
APPLICANT(S) 

Mr.A.K.Roy 

ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 
Union of India and ors. 

RESPONDENT(S) 

ADVOCATE FOR THE 
Mr.M.U.1fledAdd1L.G,S.C. 	RESPONDENTS 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local, papers may be allowed to 
see the judgments? 

To be referred to the Reporter or 

Whether,  their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is t be irculated to the 
other nches? 

Judgment deUve red by Ho 	Vice -Chair 

•* 
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CENTRAl ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

Original Application NoiO4 of 2006 

Date of Order: This the 5th  Day of May, 2006. 

HON BLE MRLVSAC:HTDANANDAN, VICE-CHAIRMAN 

Shri Longiyam Singkom 
SFA(GD)  
Special Bureau, P.O.Ziro. 
DistiLower Subansiri(A.R) 	 Appiicant 

By Advocate MrA.K,Roy,, 
Mr.Limawapang 

-Vs- 

Union of India, 
Represented by the Secretary, 
vIjflj5ry of Finance, New Delhi. 

Under Secretari(Pars-P 
Cabinet Secretariat, Govt. of IndIa, 
New Delhi. 

rty Commissioner, 
Special Bureau.; Te2pur. 

Assistant Commissioner, 
Special Bureau, Zio. 	 Respondents. 

ByMvocate MrX,U.AjxriedL. AdI.C.Q.$.C. 

ORDER PRAL) 

SACHiDANANDAN,v.c 

The applicant is presently working as Special Field 

Assistant (in short SPA), who was initially appointed as a Security 

Guard on 01,12.1971, The grievance of the applicant is that: after 

completing the period of ellgibility he was not granted the AC? 

scheme LIII date. The applicant has also mentioned that in O.A.No.57 

of 1986,CA.11071'2000, O.AJ223/2000 and O.A. 130/2001 the 

Trihijnai has passed identical orders directing the respondents to 
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give the ACP benefits to the non matriculate employees. The 

applicant has also enclosed the order in O.A:No.2092/2002 dated 

2002, 103 of 2005 dated 11.52005 in support of the contention 

the applicant has filed representation on 9..2005 (Annxure I)). But 

the respondents did not consider the sanie. Being aggrieved by the 

certain action he has filed this O.A. seeking for the following reliefs. 

• 	 1) To direct the respondeiit to extend the benefit 

under ACP scheme to the applicant by upgrading 

his scale of pay. 

ii) To direct the respodents authorities to pass a 

formal reasoned order by disposing of his 

representation dates 16.62004 and 9.3.05. 

• 	 iii) Any other order or orders as your Lordship 

may deem fit and proper. 

iv) Cost of the application" 

I have heard Mr. .A.K.Roy, learned counsel for the applicant 

and Mr. 	learned Md1CGS.C. appearing for the 

• 	
. 	respondents. When the matter came up for hearing the learned 

• . 

	

	counsel for the applicant has submitted that he will be satisfied if.. 

direction is given to the Respondents to considerthe representation 

dated 9.3.05 on merit and dispose of the same and pass a speaking 

order and a representation is proposed tO be filed within two 

weeks from to-day. I am of the opinion that if such direction is given it 

will suffice the interest of justice. Accordingly I direct the applicant 

to make a 	representtion along with the O.A. before the 2 

Respondent, and if such representation is filed by the applicant the 
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21 Respondent or any other 'th'rity A ispose of the same within 

three months from the date of receipt of the said representation 

• 	The OA. is disposed of accordingly at the admission stage 

itself. in the circumstances there will be no order as to costs. 

(K.V.SACHIDANANDAN) 
VICE-CHAIRMAN 

LM 



• 

	

 
t- 	

rt T WE T RI WNAL r1L AD NI' 
GJWAMATI BNCH: 

RIGINAL APPLECATICN 

i. •  ) Name of t h e pp1iCat 

bO, ResPOfldant5 	Union of India & . 5 

c) No. of Applicant (s) :— cQ- 

2 Is the appliCatiOfl is the proper form;- 
 Ye 

Vhethe name & desriPtiofl and address of the all papers been 

furfli5h 	
in CaUse title .:- Yes/ 

Yes 
Has the application b:ofl dullY signed and verified :—  

Yes 
Have the Copies duly signed :  

lication been 
icient number of copies of the app 

Have suff 

	filedYP 

'Jhethe all the anneXUre parties arc imple3d 
ihether English traflslati0fl of ducuments in the L3ngUaQ : Ye 

98 Is the appl.icCtlOfl is in time ;- 

i. Has the Vakalatmilmo of 
appear3  /Autho satifl 1 filed_Y 

iOfl by iO//F0r Rs: 5./— 
11.' Is the appliCat 	

c 

Has the appliC3ti0fl is maitanable 
	YeS/p. 

Has the mpuqnd order origi 	
duly 3ttested been f11 

HaS the iigiblG copie5 of the anneXUres dully attested filed 

of ducuments been fjlCd all 
availab1e 	S! Ye 

Hs the IndX  number of envoloped bearing full address 0fthe 

Has 	reqUiTd  

spond3fltS been f1led 

Has the 

	

	
as reqUired by item 17 of the form 

d eclarati0 fl 

Whether the relief sought 	
ari5 out of the single : Ycs/. 

i.Thethe the interim rolief is prayed for : Yes/). 

In case of condofletbon of delay is !Iled 
is jt supported :Y& 

Thether this Cas can be heard by Single De 

Any other poiflt 
tiY 4th initial of the ScrutiflY clerk the 

Result of the Scru  
appliCat0fl Is in or(Aer 

FFIRJ) 



3. 8.8.02 	The PrincipaL tseriari Ot ItiLLS 

Honble Tribunal disposed of 

O.A.2092/2002 filed by employees 

of other regiofl,direotifl9 the 
- 	respondents to grant the benefit 

of ACP Scheme 

4, 11.5.05 	This Hon'ble Tribunal disposed - 4(11" 

of O.A. 103/2 005 directing the 
respondents to take decision on 
the matter. 4j7) 

5. 16.6.04 	ApplicRflt submitted his repres- 

• 	entatiOfl to grant the benefit 

• 	of ACP Scheme, 

6.8.8.04 	RespOndent No.3 forwarded the 	-4(iv)- 
representation to respondent of 
respondent No.2With a direction 
to examine and intimate the 
decision. 

7.9.3.05 	
The applicant 81ittCd anothern4(s' 
representation still not disposed 

2' 
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Ceitra 

IN THE CENT ALt 
Ctwah.t Bench 
	BTJNAIa 

(An application under sectiOn 21 of the 'AflifliStratiVe Tribunal 

Act, 1985 ). 

ORIGINAL APPLICATION NO. 	OF 2006 

Shri Longiyam Singkain 	ob 

-Vs 

Union of India and Ora. . , * Respondents  

LIST OF DATES  

51. 	particulars 	
Para Apnexure  Paq 

1. 1.12.1971 Applicant initially appointed 	4(1) - 
as Security Guard.At present 

working as special field Asstt. 

(SPA). 
2.20.2.92 The Hon'ble TribunaUCuttack 

Beflch)di$Po$ed of O.A.57/86v 
directing the respondents to 
extend the benefit of ACP Scheme 

to non mative staff. 
- 	- 	- 	- ---i- -.. 	 = 4(1 



A. 
rSi; 

CeinaL 	ative T 	bun1 

TTTit ;Tt3 
t 	Bef,ch 

IN THE CENTRAL AJNISTRATVE ThIBtflV 

GUWAiATI : BENCH. 

(An application under Section 21 of Central aaninistrative 

Tribunal Act,1985) 

CRIGINAL APPLICATION NO.' 	OP 2006. 

Sri Longiyam Singkcm 
...Applicaflt 

The Union of India & Ors. 
...Respondeflt$ 

INDE x -  

Sl.No. particularg 

10 AppliCatiOn i-. 

 Verificati9fl 

Annexure-A  
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 Anne1reB 

 Annexure-C 
Lg 

 AnnexUreD 

Filed by: For use in the Office 

Signature 
Advocate 

Date: 
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GUVVa 

IN THE CENTRXJ AtdINISTRATIVE TRIBUNAL 
-- 

GUWAHATI :BENCH J7  
(An applicatiOfl under seCtion 19 of the Administrative 	. 

Tribunal Act.1985). 

.BETWEEN' 

Sri Longiyam SingkOm. 

• 
S/o Late Talc Singkc*fl 

SFA(GD), 

Special Burea$, P.O. Ziro 

DistriCt,LOWer Suban$iri(A.P). 

• ..plicaflt 

-And" 	- 

1. Union of India, 

represented by the SecretarY, 

I4inistry of Pinafla,NeW Delhi. 

2 4 'er Secretary (ParsIV), 

cabinet Seoretariat,G0t't.of India, 

- New Delhi. 

Deputy canrnissioner 

Special BureaU,TCZPUr. 

Assistaflt commissioner. 

• 	 Special Bureau,ZirO. 

	

... 	pondent!.* 

i: 	iri.kcw- 
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1. 	PartiCulars of order against which this app1icatiO 

directedi 

This ppiiCati0flagatt the action of the 

respondents in nongivitig Assured career progression (ACP) 

scheme benefit and non coflsidezatiofl of his repre8efltat0fl 

dated 16.06.2004 and 09.03.2005 (Anflexur&'D). 

JurisdiCtiOfl 

That the applicant declares that the subject, 

matter of this applicatiOfl is within the jurisdiction of 

this Hon'ble Tribunal. 

LimitatiOfl1 

That the appliCflt also declares that this 

application is made within the time 
limit as has been 

prescribed under sectiOn 21 of the AdmifliStX1ti Tribunal 

Act.1985 

FiCt of the Case 

i) 	That the applicant at present working as Special 

Filed Assistant (General Duty) 
(in short SFA) under Assistant 

CormuissiOfler, Special Bureatl,ZirO.Me 
was initially appointed 

as a Security Guard on 01.12.1971.Be it stated that the 

applicant is a nonmatriC in qualification. 

• 	ii) 	
That the applicant states that the Govt. of 

- 	India 
introduced a scheme namely' Assured CarTer progression 

Scheme' (in short ACP scheme) to extend certain 
financial 

benefits to the Central Govt.employeeS by way of 
financial 

upgredatiofltO the higher scale of pay.A6 per  the Scheme 

the financiaL benefits are extended to 
the Central Govt. 
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emptoyeeS.Be it stated that though as per the scheme the 

non matriculate employees were also entitled to get the 

financial benefits,bUt the same was not implemented in 

respect of them. Being aggrieved a mumber of nonmatriculate 

Central Govt,employee$ approached to this Hon'ble Tribunal 

(Cuttack Bench) by filing 0.A.57/86 and the Mon'e Tribunal 

was pleased to direct the respondents vide order dated 

20.02 • 92 to extend the same benefit to those applicants 

The Principal Bench of this Hon'ble Tribunal has also in 

0.A.1107/2000.0.A.1223/2000 and O.A.130/2001 passed the same 

order giving the ACP benefit to the non matriculate employees 

After those orders the benefits were extended to the appli-  

cants of those applicatiofl.but others were not given the 

benefits. Being aggrieved 'other employees of other region 

apprOachl to the Principal Bench by filing 0.A.2092/2002 

and the Hofl'ble Tribunal 4& disposed of the same on 08.08.02 

directing the respondents to consider and pass appropriate 

order within.the stipuI.ted period 

copy of the order dated 08.08.2002 passed in 

0.A.2092/2002 is annexed herewith as nnexureA. 

That the applicant states that though the 
said 

benefits were extended to the employees of other regio* 

the employees of the North-East region were not given the 

same benefit and the request for granting ACP benefit were 

rejected on the ground that the benefit is not applicable 

to the non matriculate employee$.AcC0r(9lY.the number of 

- employees approached this Hon'ble Tribunal. One of such type 

of application is 0.A.103/2005 wherein this Hon'ble Tribunal 

contd. ..4 
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passed an order dated 11.05.2005 directing the respondents 

to take decision on the basis of the representation and 

ccnmunicate the same to the applicant of that application. 	- 

Copy of the order dated 11 • 05.2005 passed in 0.A,4Oi/ 

103/2 005 is annexed herewith as Annexure-3. 

That the applicant has also suthiitted one 

representation dated 16.6.2004 through the Assistant 

Camjssjoner,zjro and the same was forwarded by the Deputy 

Ccnimissioner vide his memorandum dated 08.08.2004 to the 

respondent No.2,but till date no correspondence has been 

made from the said authority to the applicant. 

One copy of the said forwarding memorandum 

dated 08.08.2004 is annexed herewith as 

nnexure-C. 

That as the respondents-did not caanunicate 

their decisiofl about granting of ACP Scheme benefit to the 

applicant,he aubnitted another representation dated 

0.03.2005, but the same also failed to draw the attention 

of the concerned authority. 

Copy of the repre8entatiOfl dated 09.03.2005 

is annexed herewith as I1nnexure-D. 

That the applicant states that same of the 

employees of the region are getting the said benefit 

after apprroaching this Hon'ble Tribunal.So the same benefit 

should be extended to him. 

contd...5 

Ot 
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That the applicant states and suits that 

the respondent authorities have not disposed of his 

representation dated 16.6.2004 and 9.3.2005 till, now they 

should be directed to disposed of the same by passing a 

formal order after examining the case of the applicant. 

That the applicant states that the action of 

respondents in non'.giving of the ACP benefit to him while the 

similarly situated employees are getting the same benefit 

only after approaching this Hon'ble Tribunal is very much 

illegal and unjustified.Being aggrieved with the action 

of the respondents the applicant approached this Hon'ble 

Tribunal by filing this application on the following 

grounds amongst others. 

S • 	GR0UNDS 

For that the action of the respondent in non 

giving of the ACP benefit to the applicant while the 

similarly situated employees of this department are getting 

the same benefit 4e is in violation of Article 14 and 

16 of the constitution of India and hence the same is not 

tenable in the eye of law. 

For that the applicant is eligible as per the 

Scheme and the action of the respondent is delaying to 

disposed of his representation to passed a formal order is 

not sustainable in the eye of law. 

coned. • .6 



For that the respondents are extending the 

same benefit under ACP Scheme to the non 

matric SFWFM(GD) who obtained the order of 

the Tribunal.they should not deny the same to 

the applicant. 

For that the actiOfl of the respondents is 

arbitrary and whimsieal and hence the same is 

not sustainable in the eye of law. 

For that the action of the respondents in against 

the Principle of natural justice and Administrative, 

fair play. 

For that the action of the respondents is not 

maintainable in the eye of law in as much as the 

- Game is against all cannons of law. 

For that at any r,Øate the action of the 

respondent is not maintainable and they should 

be directed to disposed of the representation 

of the applicant which is laying pending for 

nearly two years. 

For that the'respOfldeflts are barred to treat 

differently to an employee of the same department 

under the same region,while the applicant has 

already attained 25 years of contineOUs service. 

6. 	DETAILS OF REDIES EAUSTE 

That the applicant states that he has availed 

all, the remedies as states in paragraph 4 of his 

contë. ..7 

0L. S€k 



application but failed and hence there is no 

other alternative remedy available to him other 

than to approached tris Hon'b]e. Tribunal. 

MATTER NOT PREVIOUSLY FILED CR PENDING BEFCRE 

ANY COURT: 

That the applicant further declares that the he 

has not filed any application or writ petition 

or suit regarding this matter before any Court- 

or any other bench of this Tribunal nor any or 

,t'.such petitiofl or suit is pending before any 

of them. 

REMEDIES SOUGF?I' FOR: 

Under the facti and oirci.nstaflCea stated above 

the applicant prays for -  the following relief :-

i) 	To direct the respondent to extend the 

benefit under ACP scheme to the applicant 

by upgrading his scale' of pay. 

To direct the respondent authorities passed 

• 	a formal reasoned order by disposing of his 

representation dateS 16.6.2004 and 9.3.05* 

any other order or orders as your Lordship 

may deem fit and proper. 

Cost of the application. 

contd...8 

Em 
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9. 	INTERIM RELIEF PRAYED FOR:- 

Under the facts and circumstances stated above 

the applicant does not pray any interim relief at 

this stage. 

10. 	......e................... 

11. 	PARTICULARS OF I.P.Oi 

i.P.O. No: 

Date of issue: 	1t-A .e0  

Payable of: 	Guwahati. 

12. 	LIST OF 	SURE: 

AS stated in index. 

contd. .VerificatiOfl 

1<0 



VERIFICATION. 

i,Sri Longiyam Singk,son of Late Palo 

Singkn aged about 53 years ,at present working aS 

f SFA(GD) o  Special Bureau,P.O.Ziro,District Lower Stbansir 

(Arunachal Pradesh) do hereby verify that the stataent 

made in paragraph 1 to 12 of the application are true to 

my personal knowledge and the 	sr made therein, I 

• 	belief the same to be true as per legal advice and I 

have not suppressed any material fact of the same. 

And I sign this Verification on this 3' th day 

of April,2 006 at Guwahati. 

Date:J!O*.2O. 

cot ç7 
Place:Guwahati. 	• 	• 	SIGNATURE 



do - 
Central Adsll Iustrative Tribunai 	. 

PrincPai Bench: New Delhi  

02092/20O2 

Thisthe 8th day of sgust, 2002 

Hon'ble Smt.. Lakshmi SwaminAthan, Vice-Chairman 
(3) 

Hon'ble Shri VK. Majotra, Member () 	 V  

Mangal Singh, SFA 
Murari Lal, .SF(-

3.. Rajendra Prasad,. SFA 
4. Ram Bhaj, SFA 
5.. Rup Chand, AFO 
6 	Amar Singh, SFi(MT) 
7. Dan S 1 righ E3isht, SFA(MT) 
B. Pritam Singh, SFA 
9.. 	Lala Ram., SFA 
10. M..S..Sisodia, SFI 	V  
1.1. \'iajayPal Singh, AFO 	 V  
12. iai Pal Singh, AFO 	 V 	 - 

13 Dcv Gir- i, SfA (MT) 
1'1 .. Sri Ram Sinih, SF 	(MT) 	

V 

15 iagdish, SFA 	 V  
16. R..S.. Rawat, SFA (MT) 	 V  
17 Somraj Kristan SFA (MT) 	V  
18: BaleRam, SPA 	. 
19. Om Prakash, SFA.. 

-,pp1icants' 

((1 1 the applicants are. wi- king i r the 
office ofRespondents Mo..2) 

(By Advocate: hri M.K. cupta) 

Versus 

i. - Union of India,, 
Through the Secretary (R) , 
Cabinet Secretariat, 
7, Bikmer House (Annexe) ., 
Shahjahan Road, 
N ew De161-11000. 

2. Special secretary- I.. 
Cab:inet Secretariat, 
7, F3ikaner House (nnexe) , 
Shahjahan Road, 	. 
New Delhi--110003. 

V_Respon den ts  

Q.LQci 

(..•)... 	 - 

	

•c.i by 	 . 

Shr I H. K.. Cup (: 	I e . rItcd court se I heard.. 

	

ICo.te. 	 . 

2.. 	 ('tPPJV 1 cant:s 	a r e. 	 . ;en t J.y 	. 	orki.ng 	in 

	

- 	 V  

I OU S V - 



Capacities with the o f f i c e- of respondent No2 from the 

c 
various dates mentioned in Annexure A-i as 3enIot Field 

Assistant (SFA) 
and two of the applicants are Asstant Fiel(l 

Officer (AFO) These 3PPlicants are aggrieved that they have 
been 	denied the revised  p a  y 	scale on the ground of 
differentjai i 	

qualifi.cation, i.e, the applicants being 

non -
matriculates as also the benefit of the order passed by 

this Tribunal (Cuttack Bench) in OA -57/86 dated 202.92 and 

order dated 185 2001 made by Principal Bench of th 

Tribunal in OAs 1107 
& .223/2000 and OA -130/2001 and order 

dated 662002 in 0A-3307/20 	
Learned counsel stated thai: 

respof1deits have rejected I -,
' --
m-esentation of the app1jcanl-, 

stating that the matter reqarjng etcnsjon of benefit of CAT 

judgment to Non -Matr i c I 	
had U n taken up with Ministry 

of Finance However ii: has been decided by respondent that 

such benefit could be accor -lpd only to PCtitjoners in those 

Cases and is not autornaica1iy extendable to the 

non-petjtjoiiets 	LeaI- ned counsel has drawn our att en - t ' ion o 

paragrapt 4 (1) of the OA rerciing representation having 
been made by the appi icanL: Lo respondents 

We find thai.: appi .i can L have 
riei ther annexed copy of 

1: 1 -  i-epr (1I La Li on nor men ci. oned the date of rep resen tati On 
in the OA. 

Ulav ng regard to Lie averment m a d e. in tg 	OA • in on r 
ew the nds Of jLiStice wolf) d be meL 	at this stage i tsel I 

arid 	
wit ho.j I; issuing a noLicc' I:e i.Iic lc?.pordci 	

the 
can ts 	to 	ma Ice 	sep. re to dote ii ed 	repre5en tat; Ot 

err it g 

 

to 	LI 	j tidqniei 	u - c) i d 	iJpQrl 	Ny 	hem.. 	wh.i 

- 	 .. 	

. 
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2 	 ... 	
- 

respondents should consider and pass appropriate order: 

 

-  . 

within a month. 

S. 	0A. 	is disposed of in the aforestated terms. 	No 

costs. 	I  

(VK Majotra) 	-. - 	 ( Smt, Lakshmi Swaminathan) 
Member (A) 	Vice-Chairman (3) 

cc 

- 

:7 )Ji 
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An>ctJt 	- 

1 	 ('l..•:'l. 
\V1\l l.\ It 	'Ii. 

No.1 W of 200 

)tft olOrder: Ihis the I 11h 1)av ot Muy, 2005 

H ONfli J MkJ 	'i 	;,c;. S1V A R:\  IAN, V1C1-Cl I All 1AN 

lION'BLE MR.K.\'.PRAI lLADAN.;\1)MlNS I1A!I VE 

Sri Debabrat.a Bisvas. 
S1.ecwl Field Assiu1t GD) 
Special 13uicau Tez.pui.R/O-DWt Dl iwwi. 

iNRoad, Tczpur, 
l)isl Sonitpur (As.aiit) 

Applicant 

ly Advocatc .Mr.i\.K .k. S.C.!iss L.Wapang. 

,,,' 	Trib".. 	j 	Ut.uou of Idt. leptCSCIlC(t by the 

Secrctnry, Miliisliy ofFiiuince Ne'v I )cIhi. 

)2. Cabit1CtSCeiCttitiNc\ .V I )e lii. 4.

3. Diiecto1(PCl) 
(venintciiI ru litdi, (itbilict 	ect(al'IflL 

New Delhi. 

• lDu1Y (on in I issiot her, Spcci I 	L iiChhi 

Tezpur, Dist.Sonitt.mr(ASSarn) 

By advocate MrM.0 AImed, AUdI.  

/ 

Rcspon di.its 

l I)E2iJ 

T .% r 	l(\ 	( 

	

'lIe ipphe:it i 	:;peeitl Field 1 \ 	i:t(NlA) ,iiI DtUeIU, Tei.pui 

	

under (lie Re1.oIidC1I 	0..i, 11 is hiIcd itnI iS pel OI1LL order W63hPuml TH 

Att3ti tJ\i 

Advocate. 



da(Cd 28.1 0.99 the apphicalit ht been hound eljjble for grant of ACP tuidet the 

shieuic. Since the hcucli( had not beeti ctcnded to the fl1)phiCalit he made 

repieSCtltfltl0' (AitnextireS 131 & 132) bc1rc the 2 ReS)OUdC1lt. 'lite same was 

iephcd by con at nit ticat ion dated 8.8 ,03( AnneXuic C) in which it is atcd as 

follows: 

"1 	Ret CICIICC your appl icatiolt datcd 04.04.03 

addi essed to US(PCrS IV), Hc1rs, New Delhi regarding 
irnplementattoul of AP Scheme. 

2. 	In this connectiofl observation of Hqrs is as 

under: - As the decision regarding grant of ACP benefitS 
to non-mab'IC 	SFAFaS(GD) is under 

.trat:v0 	
examination in coiitltatiOn with DOPT and 
furthet' comniunicat ton will follow on receipt of 

- 	
- 	 reply DOP&T." 	* 

'fliis was followed by another commuttiCb011 dated 10.10.2003 (AfltleXUrC D) 

seted on the applicUtt only in late March 200S as could be seen fiorn the 

endorsement at bottom. 

A. K. Roy. lcanicd counsel for 
the applicant submits that the 

Rcoi1de1tts had tund the apphicalit eligible for titluicial bcuetS widet Qie 

AC1 Scheme and [haLt there was no ju ilicatioll on the pait of thie re)UUdC11tS in 

refcn'ing 
to order of the Tribunal amid in tttitlg that rtanCiat benetit under the 

ACP Scheme can be extended only to the appUc1t before the 
Tribunal. 

.MUAjnled learned Adchl, CGSC submits that Matric and  non-MutfiC 

fimianaciat bcncttS under the AC1 Scheme available to the MaiC staff cannot be 

extended to We Non- Matric saft and UicrcfofC, Qie reoiidC1ltS were fully 

uiflcd in denying the benefit to Qic itou-MaU Y. 

3. 	
Ii as a matter of tact this Tribunal had directed to extend the financial 

benclils under 
 as 
the ACt' d men me to 11 ic Non-Mat tie also and it' (lie said otdei 1 

m  

qiy)fr 

4.1 



became tinal çil time ;tiLt omdcm has miut been taken up bcl'oie time higher I'omumu 

there will imot be mumy lust ilicatiomi iii not etemidimmg time same bencfit to sinularty 

situatcu persons also rather thaim 1)moulj)t ing them to approach this Tribunal Ir 

such reliefs. We find that time only ground du which the applicant has been denied 

time financial benefits iii m der time AC.!' Scliii mc is (1 mat the Ministmy had clarified ti mat. 

the financial benefits under the ACP Scheme as dirceted by this Tribunal in the 

case of nDn-Matric caim be given only to the applicants crciu. We are unable to 

understand the logic behind such clarification if the order passed by the Tribunal 

has become final. We do not ;ropose to make any further observation iii the matter 

1S \C iiC either seen (tic ui'dcr t' lime Tribunal nor are ii l)05S5i0h1 of the 

,/stra 	undisputed matemials regarding the factual situation 

. 	 S S I 	 - 	 . 	 . 
.' t 	 S 	

-. 

4 	In the ti cnn t'l ImicC WC dii Let the aI)i)h1tdfIt o make U epm esCiitdtiOli 

eining all the relevant !'actual situation and aio legal position with reference to 

the decision of the Tribunal before the 4 RespondeU within a period of six 

weeks from today. IS any such representation is made before the 4th Respondent, if 

tiC is so empowered lie will comisider time saimie and pigs an appropriate order 

within a period of three months ticrcnflcr. If the 4 Respondent is not competcnt to 

decide the said representation received by him lime same will be forwarded to the 

competent authority aumong the Respoudeimts without delay and the said authority 

will decide the matter within a pemid of three months thereafter. The decision taken 

therein wilt be coinmimuil icaicd to the applicant without ny further dciay. 

) IN-;~ 

'V 

"I 



/ 
/ 

5, 	The O.A. is dipocd ol' as abovc at Ii 1 e "IdIllis-Sioll si age. Ille apil iLUI it will 

i:roduce (lie order u lougwitli thd reprcseututiou to (he 4 	Respondeitis for 

conipliuice. 	 - 
vicE. ccbN 

- 	
Sd! rE.rBER (A) 

/s1ati>\  

4Th 
(. 

triia 
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SECRET 

No.2/1/PTE7.(ESTT) If 
cOVT. OF INDIA 
SPFCTt.. BIjREc!J 

TE7.P.JR 

Dted. the -- 

!IBLL1 

Enclosed plie find 	an application c.uhmi.tted by Shri 
Nnokam SFPI(GD), IC)  No. IL,OOS 	SB, ZJro regarding arant of ACP 
Scheme after completion of 24 years of service. 

In this reg - d it, is mentioned th?t S h r i 	singkam 	is a 
non-matri.c  

It i 	reqIected t.hat, the ca.'e of non-matric SFis(GD) may he 
rn i. n e d and de:i s i o n i. nti mate'J to this office for further nerssary 

act i. on  

Encic) 	As above. 

- -... 	.. 	 (K.c. BANERJEE) 
DEPUTY COMMISSIONER 

To 
Under Secretary(Pers. TV), 
C,a b i net; 	R crrt.ar.i 
Govt of Tndi. 
New Delhi. 

- 

tant commissioner. SB.Zi.ro &.r.t;. hi.s memo. no.2/S8Z/MTc. C/97(2) 
21 dated ).06. 04. 

- 	
DEPUTY COMMISSIONER vf 

ft 
1 	 -1•- (,' I 

 

Atte ',3 "Od by 

Advocate. 



 

Sir D  

Under the above stated circumstarkces I would like 

to state to you that for grant of ACP chemebexiefit I 

1iave submitted one reprentatiOfl on 16.6.2004 which w 

forwarded by the Deputy CQnmissioner with a direction to 

e;amine and to intimate the decision to his office for 

further necessary action,but till date no formal order or 

decision has been passed fran your ends. 

That Sira under our department sane employees are 

getting the said benefit after approaching the Hon 8  ble Central 

Administrative Tribunal. 

Under the above mentioned ciTrcumstaflces I request 

your goodseif to look into my case and pssed necessary 

Order granting me the said benefit since now I have already 

ccmpleted 25 years of my contineous serviCe 

Yours sinc Csly.  
J7O 

- 	Sri.L.SinçgkQn 

SFA(GD) Ziro 
?runachal Praclesh 



District: 

• 	I N 	:' 	4' ' 

(THE HIGH COURT OF AM 	AtA1Ô MEc ALAYA, MANU 
TRIPURA, MIZORAM & ARUNACHAL PRADESH) 

A 	No. 	(0 	oF2OO 

Appellant 
Petitioner 

Versus 

• 	Versus Respondent 
kj 

Opposite Party 

9< 

Know all men by these Presents that the named 	ok 

hereby nominate, contitute and appoints Shri A. K. Q . . • %..'.. 

Advocate and such of the undermentioned Advocates as shall accept this Vakalatnama to be.my/ 
our true and lawful Advocate to appear and Act for me/us in the matter noted above and in 
connection there with and for that purpose to do all Act whatsorver in the connection including 
deposition etc. for me/us and on my/our behalf and I/We agree to ratify and confirm all acts so 
done by the said Advocate as mine/ours to all intans and purposç in case of none-payment of the 
stipulated fee in full on. Advocate will be bound to appear or act on my/our behalf. 

in witness where of I/We hereunto set my/our hand, this 
DAYof 	 200 	• 	 '• 

Advocate 
Date: 

1S Mrs1 R. Begun 	' ' 29 Mr4 Kohinur Islam 
16, Mr. B. K. Son ' 	 . 30, Mv, K, All 	. 	 . 

Mv. B. Das 	. 31, MIss, Moulkn this . 

Mr. D.D. Bhaktá 32. Miss. Manju Bo'rdalai 
Mr. H. Sedai . 	 33. Mr. H. Chanda 

.20. Mr. K.P. Singh ' 	 , 34. Mr. Devjyoti Choudhury 
21. Mr. J.C. Barman 35. Mr. Khirrodh Bhattacharjee 
22. Mr. A.K Hussain 36. Mrs. K. Majumdar 
23. Mr. G.K. Choudhury . 37. Mr. S. K. Singh 
24. Mr. R. Dhar 38. Miss. Swapna Devi 
25. Mr. S. AIim ' 	39. Mr. U. Dhakal , 

26. Mr. T. Dhar . 	 .; 40. Mr. Abdul Kadir ., 
27. Mr. T. Son •, A . 	<. 
28. Mr. Jakir }Iussain  

Received from the executant 
Satisfied and Accepted 

Advocate:' 
Date: 

1 Mv TIC Khtii1 
2 Mv1 C1 IDAS  
3. Mv U. 
4.Mr. N. Dutta. 

Mr. S.C. Biswas 
Mr. K. Bhattacharjee 
Miss B. Choudhury 
Mr. P. Sharma 
Mr. P. Mahanta 
Mr. P. Biswas 

•1 
	11. Mr Srilal Gupta 

Mr. M. K. Mazumdar 
Mrs. N.D. Sharma 
Mrs. N. Bhattacharjee 
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